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ORDER
(DATE OF HEARING : 25.3.2003)

It is seen that additional capitalisation for the years 1997-98, 1998-99 and 1999-
2000 is the subject matter of Petition N0.96/2002 for the period 1.4.2000 to 31.3.2001.
Petition N0.96/2002 was last heard on 28.11.2002 and the order was reserved. Shri Shri
K.K. Garg, GM appearing on behalf of the petitioner, NTPC submitted that the present
petition No. 36/2001 was filed for the approval of generation tariff for Farrakka STPS for
the period 1.4.2001 to 31.3.2004 and was linked with the Petition N0.96/2002 for the
period 1.4.2000 to 31.3.2001. He further submitted that the closing project cost as on
31.3.2001 considered by the Commission for determination of final tariff in Petition
No0.96/2002 would be the opening project cost for the determination of tariff in this petition

for the period 1.4.2001 to 31.3.2004.

2. On the issue of additional capitalisation Shri R.K. Mehta, Advocate, GRIDCO
submitted that the Commission should take a view whether to allow additional
capitalisation during the present tariff period or in the subsequent tariff period. He further
submitted that ABT should be given effect prospectively. The Commission observed that
as this issue was not connected with this petition, GRIDCO should consider & file a

separate petition, if it so desired.

3. We direct that Petition N0.36/2001 shall be listed for hearing after the order is

issued in Petition N0.96/2002.
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